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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

_____ 556 	199 27"  

DATE OF DECISION 	10.8.92 

Smt. Sreekala. K., 
Smt. Lprnelci BOevi & 	 Applicant (s) 

Srnt. ]Prasarina K.P. 	.. 	 - 

Mr. P. Siin Pilial 	 Advocate for the Applicant (s) 

Versus 

Unjon.of India represented by 
ecLttaL' to Guvt.,Ministry Respondent (s) 

Home Affairs, New De1hi and 4t6ther 

Mr. N.N. SuaunaDalan; SCG3 	- 
Advocate for the Respondent (s) 

CORAM: 

The Honble Mr. P.S. Habeeb Moharned, Adrninistratjve Member 

The Hon'ble Mr. N. Dhrmadan, Judicial Member 

Whether Reporters of local papersriay be. allowed to see the Judgemerit ? 
To be referred to the Reporter or not ? 

Whether. their Lordships wish to see the fair copy of the Judement ? 
. To be circulated to all Benches of the Tribunal ? h.ô 

JUDGEMENT 

Mr. N. 

The applicants were originally engaged as Compilers 

in the office of the Regional Iirector of Census Operations, 

Palakkad in connection with census Operations. When their 

services Welle  terminated as per the impugned orders, they 

filed this O.A. under Section 19 of the Administrative. 

Tribunals' Act for cancellation Of the termination order 

and reinstatement as Compilers. 

2. 	Respondents inthe replystatement stated that the 

applicants were terminated from service because no ; 

sanctIon orders qere. received from the G0vt. before 

29.2.92 for further extension of the appointments beyond 

29.2.92. Subsequently, by telegraphic message, sanction 

- 	 for the posts was received and the applicants have been 



- 2 - 

directed to executd fresh contract for engaging them 

as Compilers. Accordingly, they have executed fresh 

contracts and they are re-engaged and they are continuing 

in Srvjc.  

3. 	In the lightof this statement, we areof theview 

that the application has become infructuous. Accordingly, 

we dismiss the same as infrucus. 
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